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Action taken by Government on 

AsstnuRcaB
The Minister of Parliamentary Aff­

airs (Shri Satya Narayan Slnha). I
beg to lay on the Table a copy of each 
of the following statements showing 
the action taken by the Government 
on various assurances, promises and 
undertakings given by Ministers dur­
ing the various sessions of Second 
Lok Sabha —

(i) Supplcmt ntary Statement 
No I —Fifth Session, 1958 [See 
Appendix I annexure No 58 ]

(u) Supplementary Statement 
No X —Fourth Session, 1958
[See Appendix 1 annexure No 59]

(in) Supplementary Statement 
No X II—Third Session, 1957
[See Appendix I, annexure No
60]

(iv) Supplementary Statement 
No X V II—Second Session, 1957 
[See Appendix I, annexure No 
61 1

(v) Supplementary Statement
No XVIII—First Session, 1957, 
rSee Appendix I, annexure No
62 I

A m e n d m e n t  t o  D is p l a c e d  P e r s o n s  
( C o m p e n s a t i o n  a n d  R e h a b i l i t a t i o n )  

R u l e s

The Deputy Minister of Rehabilita­
tion (Shri P. S. Naskar): I beg to re
lay on the Table, under sub-section
(3) of Section 40 of the Displaced 
Persons (Compensation and Rehabili­
tation) Act, 1954, a copy of each of 
the following Notifications making 
certain further amendments to the 
Displaced Persons (Compensation 
and Rehabilitation) Rules 1955*—

(i) G S R No 699'R Amdt
XXV dated the 16th August, 1958 
[Placed in Library See No LT- 
887'58 3

(u) G S R No 780/R Amdt
XXVI dated the 6th September,
1958 [Placed m Library See 
No LT-939'58 ]

(in) GSR No 814/R Amdt
XXVII dated the 13th September,
1958 [Placed in Library S ee  No 
LT-968158 ]

N o t i h c a t i o n s  is s u e d  u n d e r  D e l h i  
M u n i c i p a l  C o r p o r a t i o n  A c t

The Minister of State in the Minis­
try of Home Affairs (Shri Datar): I
beg to re la> on the Table, under 
sub section (2) of Section 479 of the 
Delhi Municipal Corporation Act, 
1957 a eop\ of tach of tht following 
Rules -

(i) Delhi Municipal Corpora­
tion (Determination of final issue 
rate of water) Rules 1958, pub­
lished m Delhi Gazette Notification 
No 40 5)58 (l)-Delhi dated the 
22nd August 1958 [Placed w 
Library See No LT-909i58 ]

( 11) Delhi Municipal Corpora­
tion (Determination of cost of 
disposal of sewage) Rules. 1958 
published in Delhi Gazette Notifi­
cation No 40 5/58 (II)-Delhi 
dated the 22nd August, 1958
[Placed tn Library See No LT- 
910 58 ]

R e p o r t s  o f  t h e  T a r i f f  C o m m i s s i o n

The Minister ot Industry (Shri 
Manubhai Shah) 1 beg to lay on the 
Table, under sub-section (2) of Sec­
tion 16 of the Tariff Commission Act, 
1951, copy of each of the following 
papers —

<i) Report (1958) of the Tariff 
Commission on the review of pro­
tection to the Engineer’s Steel
Files Industry [Placed in Lib-
rart) See No LT-1018'58 ]

(n) Government Resolution No 
18(1)-TR|58 dated the 14th Nov­
ember 1958 [Placed tn Library. 
See No LT-1018'M]
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(ui) Two Government Notifi­
cations No. 18(1)-TR|58 dated the 
14th November, 1958, unaer sec­
tion 4(1) of the Indian Tanff Act. 
1984. [Placed tn Library See No 
LT-1018/58]

(iv) Government Notification No 
18(1)-TR'58, dated the 14th Nov­
ember, 1958, under Section 3A of 
the Indian Tariff Act, 1934 [Plac­
ed tn Library See No LT-1018/ 
58.]

(v) Statement under proviso 
to sub-section (2) of Section 18 
at the Tariff Commission Act, 
1951, explaining the reasons why 
the documents referred to at (i) 
to (iv) above cou’d not be laid 
within the period prescribed 
under the said section [Placed in 
Library See No LT-1018/58 ]

(vi) Report <1958) of the 
Tanff Commission on the conti­
nuance of protection to the Calci­
um Carbide Industry [Placed tn 
Library Sec No LT-1018/58]

(vu) Government Resolution 
No. 37(1)-TR|58 dated the 9th 
October, 1958 [Placed tn Library 
See No LT-1019/58]

(viii) Statement under proviso 
to sub-se~tian (2) of section 16 
of the Tanff Commission Act, 
1951, explain1 ng the reasons why 
the documents referred to at (vi) 
to(vii) above could not be laid 
within the penod prescribed 
under the said section [Placed 
in Ltbrary. See No. LT-1019/58.]

(ix) Report (1958) of the Tariff 
Commission on the continuance of 
protection to the Cocoa Powder 
and Chocolate Industry [Placed 
tn Library. See No LT-1019/58.]

(x) Government Resolution No. 
12(1) /T K /58 dated the 27th 
October, 1958, [Placed in Library. 
See No. LT-1020/58.]

<xi) Report (1958) of the Tariff 
Commission on the continuance at 
protection to the Antimony Indus** 
try [Placed in Library See No 
LT-1020/58./

(xii) Government Resolution 
No 4(l)-TR/58 dated the 27th 
October, 1958. [Placed in Library 
See No LT-1021/58.]

(xni) Government Notification 
No. 4(1) -TR/58 dated the 27th 
October, 1958, under Section 4(1) 
of the Indian Tariff Act, 1934.
[Placed in Library See No LT- 
1021/58 ]

(xiv> Report (1958) of the
Tariff Commission on the conti­
nuance of protection to the Soda 
Ash Industry [Placed tn Library 
See No LT-102iy58]

(xv) Government Resolution
No 32( D-TR/58 dated the
8th November, 1958. (Placed tn 
Library. See No LT-1022/58 ]

(xvi) Report (1958) of the
Tariff Commission on the continu­
ance of protection to the Artificial 
Silk and Cotton and Artificial S lk 
Mixed Fabrics Industry [Placed 
tn Library See No LT-1022/58 ]

(xvn) Government Resolution 
No 36(2)-TR/58 dated the 15th 
November, 1958 [Placed in 
Library See No. LT-1023/58 ]

A m e n d m e n t s  t o  A d m i n i s t r a t i o n  or 
E v a  c u e s  P r o p e r t y  ( C e n t r a l )  R u u m

Shri P. S. Naskar: I beg to lay on 
the Table, under sub-section (4) of 
Section 56 of the Administration at 
Evacuee Property Act, 1950, a copy of 
the Notification No S O. 2102 dated 
the 11th October, 1958, making certain 
amendments to the Administration of 
Evacuee Property (Central) Rules* 
1950. [Placed in Library See 
No. LT-1024/58.]




